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'At the time of hearinl the apllcation for admission 

hearing a prelimin'ary oijection has •een taken on behalf of the 

respondents relardinl the maintainalility of this application on 

the point of l2.mitation as well as in view of the fact that the 

petitioner 	jt a declatory decree in OR 111 oP.94 in the 5econ 

Court of Munsiff at Midnapore by judgment dated 20.9.95 wherey 

it was declared ax-p arte that the petitioneO had rilht af and ent i. 

tiemont to let an appropriat, appointment 	the office of the 
J4 J 

defenders i.e. the respondents if he 4 found to have worked for 

over 120 days as a Casual worker, and the respondents were' restraiii tz 

from refusinl the petitioner from living such appointment. That 

decree of the Civil Court hs not been set aside by any superior 

Court and this Tribunal has no 5urisdiction to sit on an appeal on 

the aroresaMd judrnentut the fact is that, the petitioner has aep 

roached the Triuna1 for the self-same relief although he has qot 

the decree from the Civil Court. Under the circumstances 
wB find no 


